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Hon'ble Judges : H.L. Dattu, J;Chandramauli Kumar Prasad, ]
Bench : Division Bench

Final Decision : Dismissed

Judgement

1. Delay condoned.
2. Leave granted in all the Special Leave Petitions.

C.A. Nos. arising out of SLP Nos.: 10128/2006, 10130/2006, 10132/2006
10133/2006, 10315/2006, 16460/2006, 10390/2006, 10217/2006

3. These appeals are directed against the common judgment and order dated
03.03.2006 passed by the High Court of Assam, Nagaland, Meghalaya, Manipur,
Tripura, Mizoram and Arunachal Pradesh in Writ Petition No. 7008 of 2005, 7278
of 2004, 2556 of 2005, 3208 of 2005, 4619 of 2004, 3181 of 2000, 3336/2001
and 2105 of 2005 whereby the High Court has dismissed the appeals.

4. We have heard learned Counsel for the parties to the lis.

5. The issues raised in these appeals, in our view, is no more res integra, in view
of the decision of this Court in the case of United Insurance Company Ltd. v.
Shila Datta and Ors. reported in (2011) 10 SCC 5009.

6. Following the observations made in the aforesaid decision, these appeals are
disposed of. We set aside the impugned judgment and order passed by the High
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Court and remand the matters to the High Court.

7. We request the High Court to restore the appeals to its file and decide the
same on merits and in accordance with law after issuing appropriate notice to
both the parties in each case.

Ordered accordingly.
C.A. Nos. arising out of SLP No. 20966/2006

8. This appeal is directed against the judgment and order dated 13.07.2006
passed by the High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura,
Mizoram and Arunachal Pradesh in C.R.P. No. 29/2006 whereby the High Court
has dismissed the review petition.

9. We have heard learned Counsel for the parties to the lis.

10. The issues raised in this appeal, in our view, is no more res integra, in view
of the decision of this Court in the case of United Insurance Company Ltd. v.
Shila Datta and Ors. reported in (2011) 10 SCC 509.

11. Following the observations made in the aforesaid decision, this appeal is
disposed of. We set aside the impugned judgment and order passed by the High
Court and remand the matter to the High Court.

12. We request the High Court to restore the appeal to its file and decide the
same on merits and in accordance with law after issuing appropriate notice to
both the parties in each case.

Ordered accordingly.
C.A. Nos. arising out of SLP No. SLP No. 15699/2008

13. This appeal is directed against the judgment and order dated 25.02.2008
passed by the High Court of Delhi in MAC APP No. 164/2004 whereby the High
Court has dismissed the appeal of the Petitioner.

14. We have heard learned Counsel for the parties to the lis.

15. The issues raised in this appeal, in our view, is no more res integra, in view
of the decision of this Court in the case of United Insurance Company Ltd. v.
Shila Datta and Ors. reported in (2011) 10 SCC 509.

16. Following the observations made in the aforesaid decision, this appeal is
disposed of. We set aside the impugned judgment and order passed by the High
Court and remand the matter to the High Court.

17. We request the High Court to restore the appeal to its file and decide the
same on merits and in accordance with law after issuing appropriate notice to
both the parties of the case.

Ordered accordingly.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/national-insurance-company-Itd-... Page 2 of 3



C.A. No. 1889/2008

18. This appeal is directed against the judgment and order dated 10.10.2007
passed by the High Court of Delhi in MAC APP No. 265/2007 whereby the High
Court has dismissed the appeal of the Petitioner.

19. We have heard learned Counsel for the parties to the lis.

20. The issues raised in this appeal, in our view, is no more res integra, in view
of the decision of this Court in the case of United Insurance Company Ltd. v.
Shila Datta and Ors. reported in (2011) 10 SCC 509.

21. Following the observations made in the aforesaid decision, this appeal is
disposed of. We set aside the impugned judgment and order passed by the High
Court and remand the matter to the High Court.

22. We request the High Court to restore the appeal to its file and decide the
same on merits and in accordance with law after issuing appropriate notice to
both the parties of the case.

Ordered accordingly.
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